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formation gwen by Minister
(Statt )

From the above it will be noticed
that the Minister has misled the House
on the 24th July, 1974 by givmg a
figure which 1s much less than half of
the figure he had given only a day
earlier

THE MINISTER OF RAILWAYS
(SHRI L. N MISHRA) The Par-
hament Question No 38 on 23th July,
1874 was 1n respect of the number ot
Raillway employees who got a break-
in-gervice as a result of the May
1974 Railway strike In the May
strike, 1 the 1mtial stages 581 lakhs
of raillway employees participated,
but about 35 lakhs employees came
back to work while the strike was
still on Therecfore, the number of
staff who continued to remann on
strike till the end was about 25
lakhs

According to the Establishment
Code, all Railway employees who
participate m an 1llegal raillway strike
get a break-in-service Bieak-in
service does not mean either reduc
tion 1n pay or loss 1n senmiority What
they lose 1s, certain travel privileges
carned leave and gratuity which 1s

sanctioned for efficent good and
faithful service Their 1ncrement
will also be postponed for a period

equal to thg period that they parti-
cipated in the strike

I had in reply to Starred Question
No 38 given the figures of those who
participated in the strike and &s a
result got a break-in-service I had
also made 1t clear 1n my reply that
based on scrutiny of individual cases
60,000 cases of break-in-service had
been condoned by 231d July, 1074
This 13 a continuing process

While intervening in the no-confi-
dence motion i1n Lok Sabha on 24th
July, 1974, T had agamn reiteiated
(nde page 1401 of the proceedings)
that all those who participated in the
strike will not get their salary have
a break-m-service However, and
the point that T made subsequently
was that the cases of those who par-
ticipated in  the stuike will be re-
viewed by the Railway Admimstra-

tion on the merits of each individual
case

This 15 1n  conformuty witn the
reply which I had given to Lthe House
mn reply to Starred Question No 38
What 1 conveyed to the House while
mtervening 1n the no confidence
motion was that the number of rail-
way staff who will have a break-m-
sgrvice will be about 25 lakhs I
had clearly used the word ‘will
have which meant the number that
eventually will have a break-in-
service after the process of condona-
tion 1s completed This process 15 4
continuing one and while the num-
ber ot stafl whose break-m-service
was condoned by 23rd Fuly, 1874 was
about 60000 but by now the num-
ber has gone up to 140000

Therefore there 1s no 1inaccuracy
in the figures and what I had stated
in my speech on 24th July 1974 15 1n
Ihine with what was replhed in answer
to Lok Sabha Starred Question No 38
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have a break-in-service However,
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SHRI VAYALAR RAVI (Chirayin-
kil) I seek your permussion to raise
a very serious matter

MR SPEAKER. There are very
many serious things You should
have better come m the morning I
think all of you should come and see
the list and then select one This 1s
not also as a matfer of right

SHRI N. SREEKANTAN NAIR
(Qulon) Our mportant Onam
festival is comung in three weeks’
time, but there 1s no rice available
in Kerala The Railways have not
allotted necessary wagons for trans-
port of rise....

MR SPEAKER: I d@m sorry. 1
have allowed only one and the hon
Member has spoken

Nowy we will go to the next item

SHRI SHYAMNANDAN MISHRA
(Begusara1): I have made a request
to you Of cburse, it was ‘submtted
late Would you kindly consider it
for tomorrow if you cannot consider
it for to-day” That 1s mbout cur-
rency notes bearing duplicate num-
bers
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given a ecall
attention motion as also a notice
undert Rule 377. This 1s about 20
five rupee currency notes with tihe
same number....

MR. SPEAKER: 1 am not calling

the hon Member
Now, we go to the next item

12.32 hrs.

FINANCE (NO 2) BILL, 1974—
contal,

MR SPEAKER Now, we take

up the next item I think we have
enough points of order raised Hon
Members have been given enough
opportunity

SHRI JAGANNATH RAO (Chatia-
pur) Let us now hear the Law
Minister
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MR SPEAKER: Mr Hiren Muker-
jee, -

SHRI H N. MUKERJEE (Calcutta-
North-Hast)! 1 am grateful for this
opportunity and I take advantage of
it because 1 anticipate from you a
truly meaningful and momentous
ruling about the manner of exercise
of Lok Sabha 'control over Govern-
ment financial businegs

I recall the very recent obiter by
the Deputy Speaker a very felidious
one, that procedents are not tigidly
and entirely and invariably oblga-
tory on this House which is sovereign
within the ambit of the Constitution
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